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SCHEDULE. 

_____ 

 

LAWS REPEALED. 

 

The following words in Section XXXVI of Regulation IX. 1816: “The Officer entrusted with the 

service of the summons in such cases, as well as in all other cases wherein bail may not be required, shall 

demand only an acknowledgment of the receipt of it, and in the absence of the party, the summons may 

be served on the principal person in his house or family, if such person be willing to receive the same and 

to return an acknowledgment for the party;” and Section XLII. 

 

Regulation XI. 1816, Sections III, IV, V, VI, VII, XI, XV, XVI, XVII, XVIII, XXI, XXII, XXIII, 

XXIV, XXV, XXVI Clause 2, XXIX, XXXV, XXXVIII, XXXIX, XL, XLI, XLVIII, and LV. 

 

Regulation IV. 1821, Section III. 

 

So much of Clause 2 Section II of Regulation IV. 1821 as declares that all Subordinate Officers of 

Police of every description shall be subject to the authority of the Tuhseeldars of their respective Districts. 

 

So much of Section VII of Regulation VI. 1831, as affects Village Watchers or other persons holding 

village offices in the Police Department. 

 

Act VII of 1843, Sections XXXIX and XL. 

_____ 

 

 LAWS AMENDED. 

 

So much of Clause 4 Section XIII of Regulation XI. 1816, as directs the Head of the Village to 

apprehend any person supposed to have committed a murder. 

 

So much of Clause 1 Section XXVII of Regulation XI. 1816 as directs the Head of the Village to 

make every exertion to apprehend any person accused or suspected of having committed the offences 

referred to in the said Clause. 

_____ 

 

 FORM A. 

A. B. has been appointed a Member of the Police Force under Act XXIV of 1859, and is vested with 

the powers, functions, and privileges of a Police Officer. 

 


